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CENTRAL ADMINISTRATIVE TRIBUNAL 
KOLKATA BENCH 

KOLKATA

Date of Order* 12.09.2019.

1) 0.A/350/655/2019 Sunil Kumar Chowdhury & Ors 
-vs-

Eastern RailwayM.A350/371/2019

2) OA350/656/2019 Madhabi Mondal Chowdhury & Ors
-Vs-

M.A/350/372/2019 Eastern Railway

3) OA/350/657/2019 Tridib Bera & Ors
-vs-

M.A350/373/2019 Eastern Railway

Hon’ble Ms. Bidisha Banerjel/Judicial Member
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^ .. \For The Applicant(s)^ "Npne 
For The Responden't(s)- ‘Nonef

\

4. X■S"-
.-s'T*'* I.M %$v-

.-'5 •
■5•vW'

ID |
Perl Ms. Bidisha Baheriee, Menlfee'r (J)]: 1
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Since the issues raised and, reliefs sought for are identical, common

order is been passed in the matter.

In the O.As, the applicants have primarily sought for the following2.

reliefs'

“a) A direction upon the respondents to consider the applicant’s 
prayer for providing them appointment as like as the other 
candidates from different parts of the country.
b) A direction upon the respondents or their agents to produce all 
the relevant records as well as the erstwhile and existing rules, 
Memos and Government under died*in*harness category before this 
Hon’ble Tribunal so that a conscionable justice may be rendered.
c) A direction upon the respondents or their agents to consider and 
dispose of the petitioner’s series of representations being Annexures 
A1 to All respectively in the light of the memo dated 17.09.2010 
(Annexure As) and dispose of the same by giving an opportunity of 
hearing to them individually in accordance with law within a 
specific time as has been given to the applicants O.A 50/2018.
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e) Such other order and/or direction or directions as this Hon’ble 
Tribunal may deem fit and proper in accordance with law.”

;
It is evident from the pleadings and the annexures that no3.j

representation was preferred by the applicants prior to approaching this
ahe^

Tribunal. Therefore, the O.As is dismissed with liberty to the applicants to

approach the authorities first to seek benefits as prayed for in this O.A. No

costs.

/(Bidisha Banerjee) 
Member (J)
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